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5 .1006 	This Review Appi ica ti.n is 
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'filed - seeking for deletien Of the 

• S).QJ 	
' names of Respendént N., 3& 4 in 
the 0.A.* and in 'the M.P..The appli-  
cant during the pendency of the O.A, 

VL - 	his filed the .M.P.N..17 of 05 seek- 
ing to delete the names of Respon-

'dents 3 ê 4 in the o.A. The'O.A. 
and the M.P.were taken up for hearing 

n ion 27.7.05* and the judgment was 

r>t.i 	 -j4 	delivered 'in the 0.A. on 3.8.05. 
By an inerdinate e*issiofl the •rder 

- was passed in 14.P. 107 of 05 en 

as •1l.ws: 

- 	' 'In view of the order passed in' 

\J'QQ 	 ' 	
-- 	 o.A.Ne.13 of *5 the M.P. is dis-  

4L c-4 	 pesed •f s  U 

- 	' The fatthat the lI..P. is for dde- 

U.n of names of Resp.ndent 3 & 4 
frim the cause title in 0.4. N.. 

le- 
13 Of I5, t.s1e .m?titted the nrne. 

- .' • 	 ) 	' rbe applicant wants 14'deleti*n of 
the Resp.ndent N..3 & 4 from the 
cause title..f 0.4# and in the 
judgment there.n. We set aside the 

k - 	 •rder dad3.8.05 passed in M,P, 
C 

' 
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- 	 Nc107 of o5 tm  reseethe MV.?o tD.ffl.e afl 
ajw the same by 	elotien of the 

it. 	
/ 	name of the 8pcflent 	3 t 4 th O.A 

13 f 205 and in the judgmexit dated 3,8.05 ' 
delivered in the Q*A,. Necessary crrectin will 

e made in the erer of the O.k. 
geview Applicatjen is dispsd of as 

aIFove. 	 - 	I 

inn 
c: 

4--e_-) lm  
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R.A. NO ILOF 2005 
tfVL 	N F W.L. 107 OF 2005 

Sr'i Prafulla Oh Hazarika  
Jp1i(aflts 

.. 
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T 
F'EFORE "HE 	I 81R4' riVE •rRI8L3NA1-: 

IN THE MATTER OF 

application under Se::taon 22 (f) 	of 

the Administrative Tribunal Act 1985 for 

revi ewinc the order dated 382005 passed 

in MP = Nol 07 of 2005 

AND 

) 

	

IN THE MA IFR 01" 

O , A No 1 05 

:1. Shy-i Praful 1 a Oh Haari ka 

At present work inc as St enographer 

Defense Estate Office Ouwahat i Ci : 1 e 

Guwah at i --3. 

2 Shri Munindra Sarkerq 

At present work i nc as LDC 

In the Office of the Asstt 	Defense 

Estate Oft acer Abhaynaqar '-Aartala 

1 



3Shri Jihan Dhan F1hattacharjee 

At pr?sent; work i nq as Lt)C 

Off ice of the Asstb 	Defense Estate 

Urfic:erq AbhayflaQar, Aqar'taia, Tripura 

ApPJ. ica:,ts 

AND 

1 Un :1 on of md I a 	Represented by the 

Secretary 	to 	the 	Govt,of 	Indian 

Ministry of Defense, South 	EUc:c:k, 

New Dc lb I 

2,tJnion of 	India, Represented by the 

Secretary 	to 	the 	Govtof 	India, 

Minist:ry of Financ.e, North Diock, 

New De 1 h i 

.The Di ï'ec:tc:r General,, Defense Estate 

Govt of India Ministry of Defense, 

R K Pu rem 

The Principal Di rec:tor, 

Defense Estate Eastern Ccxrrrnand 

13th Camac Street, 

7th floor, Kolkata. 17, 

The 	Controller General of 	Defense 

Accounts, R,,K,Puracn,, Sector-I, 

New Deihi-66 

The Con tr'oi icr of Defense Accounts 

iidayan Diher,, Neranqi 

Guwahat I -751 :171 

The Area Accounts Off icer 

River Road, Sb ii. :ionq 
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The 	humble apli c:at:ion on behalf of 	the 	applicants 

abovenarned ; 

MOST RESPECTFULLY SHEILJETH 

1., 	That 	the review app 1 icantr; in the above OA 	as 

applicants made prayer for payment of SDA in terms of the Govt 

circulars, The Hon 'ble Tribunal was p leased to dispose of the 

said O( direct ing the respondents to make payment of SDA to the 

applicants in the ii qht of the earl tier judgment rendered in the 

subject 

2. 	That the applicants dun nc the pendenc:y of the said DA 

preferred a Misc: Case praying for dcl et m g  the names of the 

Respondents Nos 3 ( The Director general defense Estate) and 4 

the Principal Director, Defense Estate) The said Misc: Case was 

in fact 1 :istcd along with the GA and the Hon ble Tribunal at the 

time of hearing of the case was pleased to allow such dr? 1 etion of 

the names of the respondents Nos 3 and 4 But at the time of 

obtaining the certified copy of the order dated 38O05 	it 

r'evealeci that the said Misc: Case has been disposed of in view of 

the disposal of the OA 

A copy of the said order dated 3 8 05 is 

annexed her'ewi th and marked as ANNEXLIRE-A 

3 That it is t.Andcr the pec:ul lar fact situation of the 

case 5  the applicants have filed this Review application praying 

for rev i ewing the c:rder dat:ed 3805 passed in H P No 107/05 as 

well as the or'der passed in the GA deleting the names of the 

respondents No 3 and 4 

4 	That this application has been filed honafide and 

sec:ure ends of justice. 

In the premises aforesaid it is most 

respectfully prayed that Your Lordsh ips 

I 
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would qr'ac iously be pleased to pass an 

we
appropriate order deletincj the names of 

 respondents No 3 and 4 from the 

orders passed in the Misc Case as well as 

in the OA and loT' pass any SLIC:h 

order/orders as may be deemed fit and 

proper considerinçj the facts and 

c: I rcumstances of the case 

And for this act the review eppi Ic:arits in duty bound shall 

CVCr pray.  

4 



VERIFICATION 

	

I, Shri Prafulia C-h Haarike, 	aqed about: 45 years, son of 

Late iCHaarik.a at present work inq as Stenographer Gr III, in 

the offic:e of the Defense Estate Office Euahati 

Circle.Buwahati-3. do hereby solemnly affirm and verify that the 

statements made in para- 

graphs 	 are true to my 

knowledge and those made in par'agr'aphs 	 are 

true to my information derived from the records and the rests are 

my humble suhmisson before the Hon ble Tribunal I have not 

suppressed any materai facts of the cases 

And I sign on this the Verification on this the 2day 

of Nov 2005. 

Signature 

C'4 
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1.06,2005 
	I'ot oii 19.7.200 cwngwith the O.A./ 

Vic-CnirnLLn 

bI. 

	

19.1.2005 	. IJ.it lurijwith thi r)./. on 27.1.2005. 

Vioo.'Chairrn 
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